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Dates 26=4-1990
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applicant who joined in the Public Works

working as| Divisional Accountant (Emergency) for the

Yy
last 11 ycmers and ikvds suppriseN the Nws received
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le Mr. NeDharmadan : Judicial Member

| 30 years back has been deputed as Divisional
' under the Administrative control of the

General and according to him he has been

Annexure A2 order repatriating him to the carent
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department for the reason that he has not passed xn

the Divisiponal Accountant Grade Exanmination prescribed

for selecyion and absorption tc the new department ﬁé%ml#f

the last g

ixx chances.

His [contentions are that he has a right to continue v

prewt
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thewe&because he was allowdd to continue
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11 yecars in the foreign service it would
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that aunbd
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ps for him t@ send~mam back to
VA

o It bheds further contended by

r of others who wege juniorgto

are being |allowed to continue in the new

without bé

ing repatriated as in the case

for the last
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the applicant
the applicant
Department
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Ve havé considered all these contentionse We mve

also h@ardﬂthe counsel on both sides on these matters and

alsc perused the records. The applicant has not furnished

any ﬁetailé to establsih his plea of discrimination that

s juniorg are being allowed to function aahéADivisional
Accountant | (Emergency) in the new Department. Hence we Ssee
no merit in the contention raised by the applicant. The
applicant did not establish any legal right to allow him

to continu¢ as Divisional Accountant (Emergency) notHith
standing amnexure A=-2., Hence this application is only to be

dismissed ds devoid of merit.
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sut dhe applicant's plea that he should be given
| tor -
further chgnce to sit Jexamination so as to cnable him

| |
o . fodMcha be s Dbl
to pass th4 samne and seek’his i tokaosorb s Divisional
Accountant ||[{Emergency) . He should be given further chance
. . ‘ " . - . Cov')\,[,'&\am {9__'
in view of |the fact that he has severed @ﬂ,hlsAaotien with
I ko & b

i
the parent|department andkgxpecting promotion and absorption

: ) . . . A YY)
in the forgign service because in Annexure Al~d&b§ia he was
taken as an Lmergency Division al Accountant, he was not

informed that he should sit for the examination and pass
M Jhrae gah mmving olideast %uwaMAc-F
el

#ox the same for getting absorption.Aiﬁése are all matt&Ys

to be considered sympaehetidseadddy by the respondentebefore

tlhan v weeda (p/:'wv 4
applicant gubmits a repres ntationArais&&ign thisegrounds

actually implementing the decision in Annexire A2, If the
for sympathetic consideration by the respondent we hope
the respondent will consider the same taking into consider=

, &udw<xdkuﬂuwvéohdua/“$“?V““abf“)qjﬁg
ation the grievance of the applicant;\ With these obse_'at-k_
iong, we demiss the application. There will be no order

as to c05t$a
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(MeMeSingh) (N.Dharmadan) °
Administrative iember Judicial Member




